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! L
M2 S Heard Mp, A, S,Nandy, learned counsel fer

the applicant and Mr.S.3,Jena,lcarned ASC for

_ R . the Respondents at length,
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CE\X R A sV \ The applicant was appeinted as Gr.III

fitter en 2,9,63,.He gained further promotionste
e e ot the post¢eof Grade II fitter and Gr.I fitter

Vs RS2 ’ w.e.f. 1.3,1991 and 3,7.1%B5 respectively

vide Annexures-2 and 3, His grievance is that
censeguent upen his promotien te Gr,I fitte:)t'
post w.e, f. 8,7.85,his saldry has net been
correctly fixed right upte 15.4.9.W e £,

15.4,98 he has been cerrectly placed in the

A pay grade of m, 5000-8000/- and the designation
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(MANORANJAN MOHANTY)

given is masterc raftsman (Annexure-4) .In o rder te

seck redressal of his grievance, the applicant has

filed representatien en 19.3. 2001 (Ann exu re->3)

and 13.4,2001 (Annexure-6).There has been neo
respense froem the Respond ents,

Having regard te the submissiens
made,we find that the interest éf justice will
be duly met if the present OA is dispesed of
at this very stage with a di rectien te the
Respendents te dispese of the aforesaid
’ represéntations with a speaking and reas9oned
erder within a maximum peried ef two menths frem
the date of receipt ef a cepy of this erder,
we direct accordingly.

A cepy ef the present O.A, will alse
be ferwarded te the Respondents for
as a part eof applicant's represcntatien,

The OA ssands dispesed of in the

(s.A.T. RL2ZVI)
MEBER (ADMN.)

aferesaid terms.Ne cests,
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